IN THE HIGH COURT OF GUJARAT
(ORIGINAL JURISDICTION)

In the matter of M/s. SAV. EX. SEAL LTD. (In Liqn.)
And
In the matter Section 481 of the Companies Act, 1956

NOTICE is hereby given to all concerned in respect of M/s. SAV EX SEAL LTD. (In Lign.). The
Official Liquidator, Ahmedabad has earmarked the above company for dissolution u/s. 481 of
the Companies Act, 1956 before the Hon’ble High Court of Gujarat. Any person, contributory,
creditor, workmen, Government authorities or any other person interested or any person who
has reason to get aggrieved by the dissolution of the said company may approached the
undersigned within 15 days of the publication of notice. Any objection/complaint or any
litigation in respect to the dissolution of the said company, if raised after the expiry of the

period stipulated in the notice shall not be entertained by this office in future.

g (M. K. SAHU, ICLS)
- 8 MAR 08 OFFICIAL LIQUIDATOR
i HIGH COURT OF GUJARAT
JIVABHAI CHAMBERS, ASHRAM ROAD, AHMEDABAD
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